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THE HONB.LE MR. Jp 	r7TT 
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'(J), 	This is an application und 	secttoL 

'thistrativ.e Tribunals Act, 1085 praying beforth 

ribunal to ivash the order of transfer 	. 

concerned authorities tranfering the 	 p 

Charbatja to Chacrata of Utter Pradesh 

The application is being resist:J 

the respondents and in paragraph-i of the cour.. 

i1ed on heh",P' 	Yo r mrrt, yt 

aca.nstiny particular order arid tbere is 



r 

Mr. Palit, learned counsel appearing for the 

tit toner urged before us that even though the 

:bfttcner h not physically received a copy of the 

order of transfer sending him out to Chakrata, yet the 

pet Ltioner has positive information that he has been 

traferred in gross violation of the guidelines laid 

down by the Central Government in the matter of transfer 

of employees of this particular institution to outside 

stations. We do not propose to go into the details and 

the objection raised by the learned standing Counsel 

Mr. Misra that the filing of the application is 
order 

pre-mature because no transfer/has been served on the 

petitioner. Wtthout going. to all these details, wa,. 

like to dis:ooe of this Cafle on a very short oont 

it is as follows 

We have already stated that in the counte 

affidavit in para,raph-1, tt is maintained on behalf of 

Respondent Nos. + and 5 thot no transfer order has been 

yet passed and further more it was orally submitbed 

fore us by the learriod Standing Counsel Mr.. Misra 

hat instruction received by him from Respondent N0.4 

is that no transfer orr ho,s 'en roo,ive so ft 

present petit toner is concorn-?d and therefore 

that the petitioner hasnot been yet ordered to he 

transferred from Charbatia to Chacrata .T-Tance tieie to 

substantial force in the contention of Mr. Mis ra that 

the apprehension on the part of the petitioner is not 

tena'nle and far fetched. Therefore , the case is 
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costs. This will not •-' :-' 	••. 	•- 

erihr ( JudIcial) . 

B.T.PTEL,Vtce Chairman
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